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(Order per Hon'ble Shri R.Rangarajan, Member (A) )

Heard Shri S.Lakshma Reddy, counsel for the applicant

and Shri C.V.Malla Reddy, standing counsel for the respondents,

2. Evanthough this 0A was filed on 20-9-94, no reply has

bean Piled in this 0A. In that view we feel that ths respondents
without filing reply .

cannot go scotfree/even after passage of 3 years. Hence ths res-

pondents should pay Rs.500/= to the appticant within a period of

15 days from today.

Je The applicant in thig OA was initiaily appointed as Khalasi

an 12-6=-61. 0On 8=11=74 he uas promoted as a Fireman in the

o “was -
scale of Rs.200-250. Even whan he #5 working as Khalasi, his

services were utilised in the office as Tool Checker.isiIt is statad
]
that on 13-9-80 he was promoted on adhoc basis against the post
1
of Tool Checker in the grade of Rs,225-308., In the ysar 1983 he
was drafted as Power Office Recorder on adhoc basis. Then many
of his juniors in the substantive grade of 11 firemanand also in
the grade of Powsr Ofrice Recorder were promoted as Diesel Asst.
: 7 Gude .
in the Runnxngz?taa and the applicant’s case was not considerad
for that post. He mads a representation on 9-2-92., Though the
. ’ Wes
applicant submits that this representation dt.9-2-92 45 in con-
&~
tinuation of hig earlier representation, neither the representa-
. usre ~
tion dt.9-2-92 nor the earlier representations/enclesed to thse
0A. He was informed by respondent No.1 by the impugned tetter

No.CP/235/M2/825 - 1200 dt.4=-8-93 (page-1 of the OA) that the

applicant though in the Running Cadre, did not care to carry out

of
the promotion/I1 Foreman in the yeasr 1981 and he has choosen to
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work as Pouer OfFice Recorder.s«wHa had also atteined the age of
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45 years arﬂ/ha’é%gﬁat be inducted into running cadre. Aggrieved
by the above, ha made amother representation dt,25-3~94 to consi-
der him Por the post of Diesel Asst, In this representation, he
stated that he had worked for 6 ysars as II Foreman from 1974 to
1980 and then he was posted as Tool Checker in the interest af
Administration and that he carriadéut the orders of Administration

faithfully and that hs should not be penalised when he was uork-

” Roaslw _AJMMS&W"
ing as a faithfull servant to the Gaaegameﬂzt

4. The applicant ksd retired trom service on 30-9-96,

Se This DA is filed for a declaration that the action of the
respondents in not considering and promoting him as Dissel Asst./
Electrical Asst. on par with his juniors either as II Fireman or
as Pouer Office Recorder or Material Checker is totally illegsl
and arbitrary. and for a consequential direction to ths respon-
dents to promote him ss Diesel Asst./Electrical Asst., with all

consequential benefits.

6. It is not understood why the applicant continued to

0ffice Recarder
work as Pousx / ‘zguen in 198§) ‘When he worked as 1I Fireman

from 1973 to 1980, He could haeve submitted a representation for
if he was asked to werk in the office designating him as Fireman

"posting him as Fireman in the field/and to consider him for the

-
&_ v
pr omotion. But the applicant submit%ﬁqLPEPFGSBNtatiﬂn only on

2-9=-82 which was replied by lstter dt.4-8=-93. If the applicant
was interested to continue as Material Checker/Pewer"Recorder,
he could have asked for change of category them itself., He has

not done so. As he is over aged kex by the time he represented
[ —

-

on 2-9-92 for consideration for t?gkisz,gf Diegsel Asst., he
000040
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cannot demand as a matter of right for posting as Diesel Asst./

Electrical Asst. as heé has not fulfilled the qualifications for
| ,

consiveration for thaipdst of Diesgsl Asst./Elactrical Asst. The

applicang though submits that relaxation was given for considering

soms of employees aboVe 45 years age for the post of Diesel Asst,

|
by letter No.TP/34/1/Fers dt.24-5-94, he has not produced any lstter

requesting the adm;nigtratian to consider nhim to the post of DOiesel

|
Asst, after ths issuewuf letter dt.24-5-94, Hence it has to be held

that the applicant ha# not taken any judicious action:%or posting him

posts. The Trihunal}cannat give a direction to past him in the
- s

in the running eige. | Posts of II Foreman and Uiesel Asst, ars safsty

safety post if he ha% not quali?ie?ﬁ%ﬁ that post as the liYes and

-

. | . . . . .
property are 1nu0Lveq. Hence we ars not inclined to give any direc-

tion to consider Himlrur the post of Diesel Asst. and such a guestion

|

l ~ ‘&'WTH /%huﬂ'-l.-; s
does not arise et this jucture as the applicant has retiradkﬁmu.
Howsver, tha applicaAt was brought as Tool Checker en adhoc basis

|
with effect from 13-?~80 and as he has worked as Tool Chacker/

| -
Material Checker thereafter, He may now submit a remesentation to Ue
[

respondent No.1 to give him proforma promotion on par with his junior se

I
who were taken as Topl Checker/Material Cheker in the grade of

Rs.225-380 after 13-8-80 in the unit in wvhich he was performing the

I

duties as Tool Checkler/Material Checker., If such a representation
T b - |

is recaiued,Lfespandent No.1 should consider the same in accordance

with the Law and dedide the future course of relief that can be

given to the appilcant.
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With the abu¢e direétion, the O.A. is disposad of.

|
No ordar as t0|co$ts}
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